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for grants for the purpose of building 
headquarters of District Councils of 
the autonomous districts of Assam; 
and

(b)  if so, the action taken by Gov­
ernment in the matter?  '

The Minister of Bevenue and Ex- 
jienditore (Shri Tyagi): (a) Govern­
ment of India have not received any 
i;uch request.

(b)  The question does not arise. 

D evelopment of  Backward  Classes

228. Shri  Balwant  Sinha  Mehta:
Will the Minister of Home Affairs be 
pleased to state:

(a) on  what  basis  the  annual 
grants are given to different States 
for development of Backward Classes; 
and

(b) what percentage of these grants 
is exclusive meant for the Sche­
duled Tribes in Scheduled Area, what 
for other Tribes living in the same 
State and what for other backward 
classes respectively?

...The Minister of Home Aflairs aild 
States (Dr. Katjn):  (a) No  grants
are given to States for  the develop­
ment of “Backward Classes” as  such. 
Annual grants-in-aid  are,  however, 
given under Article 275 of the Consti­
tution for promoting  the welfare of 
Scheduled Tribes and for raising the 
level of administration of Schedule' 
Areas in a State. These  grants are 
made on the basis of factors such as 
the size of the tribal population, the 
degree of backwardness of the Sche­
duled Tribes and the financial resouî 
ces of the State.

(b)  The grants are exclusively meant 
for Scheduled Tribes whether Uving 
in Scheduled Areas or any other part 
of the State.

Committee to Examine Standards of 

Degrees

230.  Shri S. N. Das: WUl the Minis­
ter of Edncation be pleased to state:

(a) whether the report of the Com­
mittee to examme the standards of 
the degrees and diplomas awarded by 
private  educational  instltutians  for 
purposes of Government employment, 
has been received and considered;

(b) if so, with what result; and

(c) the  number  of  institutions 
whose degrees and diplomas were con­
sidered and the number  of such  of

them as were recommended to be 
accepted by Gk)vernment?

The Minister  of  Education  and 
Natural Resources and Scientific  Re­
search (Maulana Azad): (a) Yes.

(b) All the recommendations of the 
Committee have been accepted by Gov­
ernment of India.

(c) The  degrees  and  diplomas 
awarded by 25 private educational ins­
titutions were considered by the Com­
mittee. and  those awarded  by 6 of 
them were  recommended  to be ac­
cepted by Government of India

Thefts etc. in Delhi

231.  Pandtt Munishwar Datt Upa.r 
dhyay: Will the  M<’nister  of  Home 
Affair be pleased to state what are 
the  total number  of  thefts,  burg­
laries, dacoities and murder  cases  in 
the new colonies of Delhi in the years
1951  and 1952?

The Minister of 
States (Dr. Katjn):

years Thefis Burglariea Daeokies Murder ̂

1961  159 68 ..  6
1962  127 79 ..  1
up to
ll-10.62

Revenue from  Import  Duties

Z$2. Sardar Hukam Singh: Will the 
Minister  of Finance be pleased  to 
state:

(a) what was the revenue derived 
by the Union Government from the 
Import Duties, and other taxes  (if 
any) on mineral oil imports (includ­
ing  petroleum  and  petroleum  pro­
ducts) and the sale of such oil and 
aviation fuel in India, in each of the 
last five years, ending 31st March. 
1952;

(b) whether  any  complaint  has 
been made to the Government  of 
India of any State tax operating in 
effect as a Transit Duty, and. if so, 
what action the Government of India 
have taken in the matter; and

(c) whether  any  proposals  have 
been submitted  to Government for 
unifying the rates and procedure for 
levying such taxes?

The ABnister of Reirenne and  Ex­
penditure (Shri Tyagi): ra) A State­
ment giving the necesssary informa­
tion is placed  on  the Table  of the 
House. [See Appendix IV, ansiexure 
No. in ______




